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80 Students From Various Universities Complete NHRC’s Winter Internship

BW Online Bureau  Jan 10, 2026

The four-week in-person Winter Internship Programme (WIP) of the National Human Rights Commission (NHRC),

India, concluded in New Delhi on Friday, with 80 students from universities across the country successfully

completing the programme. The interns were selected from over 1,485 applications received nationwide.

Addressing the valedictory session, NHRC Chairperson Justice V. Ramasubramanian said the internship was

designed to broaden the thinking of students and encourage introspection, enabling them to add meaning and

value to their lives as human beings. He said the programme seeks to ignite curiosity and inspire a continuous

search for learning to help young people discover a sense of purpose in life.

Justice Ramasubramanian emphasised that learning can come from every experience and noted that true

happiness depends on pursuing constructive work with complete focus. He urged the interns to share the

knowledge gained during the programme and serve as ambassadors of human rights in society. Referring to the

diverse backgrounds of the interns, he said the programme offered an opportunity to understand the country

through one another’s perspectives. Quoting the Ramayana, he underlined the importance of reverence for one’s

mother and motherland.

Congratulating the interns, NHRC Member Justice Bidyut Ranjan Sarangi said the internship had sown the seeds

of understanding human beings and human rights. He noted that participants had the opportunity to learn from

distinguished experts who shared insights into human rights mechanisms, and expressed confidence that the

interns would contribute meaningfully to society.

Earlier, NHRC Secretary General Shri Bharat Lal highlighted the importance of unlearning biases and prejudices

alongside acquiring knowledge. He said internships such as those offered by the NHRC deepen understanding of

dignity, respect and civility, adding that skills and knowledge without values and purpose hold little meaning. He

urged interns to emerge as responsible citizens and human rights defenders committed to standing against

injustice.

Presenting the internship report, NHRC Joint Secretary Saidingpuii Chhakchhuak outlined the programme’s

achievements and announced the winners of competitions, including book reviews, group research project

presentations and declamation contests. She commended the interns for their commitment, dedication and

active participation, and encouraged them to internalise the principles of justice, dignity and equality.

The internship featured sessions by eminent speakers, including the NHRC Chairperson, Members and senior

officers, along with serving and former officials from various commissions and ministries, civil society

representatives and subject experts. Interns also undertook field visits to Tihar Jail, a police station and SHEOWS

NGO, gaining first-hand exposure to real-world challenges and the practical dimensions of human rights

advocacy.

(PIB)
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Centre appoints Anand Swaroop as Special Secretary (Internal Security); Anupama Nilekar named NHRC DG

(Investigation)

By:  FirstIndia

New Delhi: The Central government has appointed senior Indian Police Service (IPS) officers Anand Swaroop and

Anupama Nilekar Chandra to key posts in the Ministry of Home Affairs (MHA) and the National Human Rights

Commission (NHRC), respectively.

Appointments Committee of the Cabinet (ACC), chaired by Prime Minister Narendra Modi, approved these

appointments following a proposal from the Ministry of Home Affairs. The appointments were officially

announced through an order issued by the Department of Personnel and Training (DoPT) late on Thursday

evening.

Swaroop, a 1992-batch Uttar Pradesh cadre IPS officer, presently serving as Director General (Investigation) in the

NHRC, has been appointed as Special Secretary (Internal Security) in the Ministry of Home Affairs. He will assume

charge of the post from the date of joining and will serve till August 31, 2029, his date of superannuation, or until

further orders.

Swaroop will take over the reins from incumbent Praveen Vashista, a 1991-batch Bihar cadre IPS officer, who has

been serving in the role since October 2024.

With a strong track record in policing and administration, Swaroop has earlier worked in key posts. Before being

appointed as DG (Investigation) NHRC, Swaroop was posted as Director General of Police (DGP) Headquarters in

Lucknow, Uttar Pradesh.

In a related decision, the ACC also cleared the appointment of Anupama Nilekar Chandra, a 1994-batch Bihar

cadre IPS officer, as Director General (Investigation) in the NHRC. She is currently posted as Special Director

General in the Sashastra Seema Bal (SSB).

Her appointment to the post will be effective from the date of assumption of charge and will continue till March

31, 2031, or until further orders.
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Cold wave heightens risk of infections, affects patients with hypertension, heart ailments, caution doctors

January 10, 2026

With increased patient load due to cold wave conditions in the ongoing winter months, doctors are warning of

heightened risk of infections (flu, pneumonia, other respiratory illnesses) that may trigger flare-ups of chronic

obstructive pulmonary disease, and adversely affect patients with high blood pressure and heart ailments.

“Cold weather causes blood vessels to constrict, raising blood pressure and increasing the workload on the heart,’’

Sanjeeva Kumar Gupta, consultant, Department of Cardiology, C.K. Birla Hospital, Delhi, said.

Reducing physical activity, higher intake of salty foods, dehydration, and winter illnesses place additional strain on

the cardiovascular system, Dr. Gupta added. Cold weather also triggers stress hormones, including adrenaline,

which raise blood pressure and heart rate, he cautioned.

“During winters, the body’s sodium and potassium levels can fluctuate. Lower fluid intake and dehydration may

lead to higher sodium levels. At the same time, changes in diet, use of diuretics, and eating fewer fruits and

vegetables can cause potassium imbalance, especially in heart patients,” Dr. Gupta said.

Common seasonal respiratory illnesses, alongside stomach viruses such as Norovirus, often exacerbated by cold,

dry air and indoor crowding, adversely impact vulnerable populations, stressing immune systems and increasing

risks for chronic conditions, including asthma, heart disease, and dry skin.

“Maintaining adequate hydration (even with warm fluids), reducing consumption of salty/processed foods, and

increasing consumption of potassium-rich produce (fruits/vegetables) helps prevent issues such as cramps,

fatigue, and kidney stones, by supporting kidney function and electrolyte balance,” Pankaj Soni, principal director,

internal medicine, Fortis Escorts Hospital, Okhla, said.

“Children under five years, especially infants, and adults over 65 years; people with chronic heart, lung, kidney, or

liver disease; diabetes; and weakened immunity (caused by, for example, cancer therapy, the use of steroids),

pregnant women, and people who are significantly overweight or obese are especially vulnerable,” Neetu Jain,

senior consultant pulmonology, critical care and sleep medicine, Pushpawati Singhania Research

InstituteHospital, said.

India is currently witnessing an early and ongoing intense cold wave, with temperatures falling 3°C to 5°C below

normal across several States. Long-term government data show that the number of cold wave days has increased

in several regions, including Jammu & Kashmir, Delhi, and Odisha. 

A report by the National Crime Records Bureau, referenced in communications to governments of States and

Union Territories by the National Human Rights Commission, states that 3,639 people died from exposure to cold

waves between 2019 and 2023 in India, an average of about 728 deaths per year in this period. A 2021 study by

The Lancet found that India faces a massive burden from non-optimal temperatures, with cold waves affecting

vulnerable States, including Bihar and Uttar Pradesh, the most.

A paper titled ‘Spatial and Temporal Analysis of Cold Wave Incidences and Mortality in Indian States’ shows cold

waves remain one of India’s deadly extreme climate events. 

“A cold wave can have very harmful effects upon all kinds of organisms inhabiting the area, some of which are

death and/or injury to livestock/wildlife, increase in caloric demand of the body, hypothermia in humans, and crop

failure or death of plants,’’ the study, which reports a decrease in the number of deaths linked to cold wave
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conditions after 2015, states. Such fatalities can be reduced further by identifying vulnerable areas, and ensuring

adequate supplies, including of food, drinking water, fuel, and medicines. 
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UGC–University of Madras inspection reveals fraudulent M.A. Philosophy programme at Loyola College, Chennai;

syndicate action found grossly inadequate

January 10, 2026 | Vishnu

A major controversy has erupted in Tamil Nadu’s higher education sector after a joint inspection by the University

Grants Commission (UGC) and the University of Madras allegedly exposed fraudulent conduct in the M.A.

Philosophy program run by Loyola College, Chennai. The findings, submitted by the University Registrar to the

National Human Rights Commission (NHRC) on 16 August 2025, form the basis of a fresh complaint seeking the

Governor’s intervention as Chancellor of the University.

No department, no students, no academic program

According to extracts of the inspection report, Loyola College failed to meet even the minimum academic

requirements to run a postgraduate philosophy program. Inspectors reportedly found no separate classroom,

faculty room, departmental library, or signage indicating a Philosophy Department. Most alarmingly, they also

found no first- or second-year students present during the inspection. These findings strongly suggest that no

genuine academic program was being conducted on the authorized campus.

The program allegedly run from the Jesuit training center

The inspection findings also corroborate allegations that the M.A. Philosophy program was not conducted within

Loyola College at all but instead operated from Satya Nilayam, a Jesuit priestly and missionary training center. The

program is alleged to be designed primarily for Christian missionaries, including foreign nationals, and not openly

accessible to the general public, raising serious concerns of religious exclusion and violation of constitutional

guarantees of equality and non-discrimination.

Decades of regulatory failure since 1998

Equally troubling is the revelation that no effective inspection or academic review of the program was conducted

by the University of Madras since 1998. This prolonged regulatory apathy allegedly allowed the program to

continue for decades under the shield of autonomy, pointing to systemic failure and possible institutional

complicity within the university’s governance framework.

Violation of reservation norms and admission transparency

The Registrar’s report to the NHRC also notes that Loyola College failed to submit category-wise admission data

and did not comply with constitutionally mandated reservation policies. LRPF states that this is not a procedural

lapse but a structural exclusion of disadvantaged and non-Christian communities from access to higher

education, striking at the core of Articles 14, 15, and 21 of the Constitution.

Allegations of visa misuse and FCRA violations

Despite the gravity of the findings, the Syndicate of the University of Madras reportedly decided on 23 December

2025 to suspend the M.A. Philosophy program for only three years. Critics have termed this response grossly

inadequate, pointing out that no financial penalties, administrative action, or accountability measures have been

taken against responsible officials, raising concerns about institutional shielding.

The complaint further alleges the misuse of student visas to accommodate foreign nationals under the guise of

academic enrollment, alongside the diversion of foreign funds received under the Foreign Contribution

(Regulation) Act (FCRA) for unauthorized activities at Loyola College. These claims elevate the issue beyond

academic misconduct, touching upon internal security, financial transparency, and national interest.
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With official inspection findings already on record, this case has become a litmus test for regulatory integrity in

India’s higher education system. Whether authorities pursue a high-level independent inquiry or allow the matter

to fade with symbolic action will determine public confidence in university oversight, autonomy, and

constitutional accountability.

Role of Legal Rights Protection Forum in uncovering the fraud

The exposure of alleged academic fraud at Loyola College is the direct result of the Legal Rights Protection

Forum’s (LRPF) relentless legal intervention, which has pursued this case with documented evidence and

constitutional precision despite prolonged institutional resistance. Beginning with its formal representation to the

Governor of Tamil Nadu in February 2025, LRPF systematically escalated the issue to statutory authorities,

ultimately compelling scrutiny by the National Human Rights Commission and forcing the University of Madras to

officially place its own inspection findings on record.

Relying strictly on primary documents, inspection extracts, admission forms, regulatory violations, and statutory

non-compliance, LRPF demonstrated that the M.A. Philosophy program existed largely on paper, was not

conducted on the authorized campus, and functioned in blatant violation of UGC norms. LRPF’s sustained

pressure, a regulatory failure dating back to 1998 that spanned multiple university administrations, would have

remained unaddressed, highlighting the Forum’s decisive role in breaking decades of institutional silence and

triggering overdue accountability within the higher education system.
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Man held for forcing minor into bonded labour in Haryana

By Press Trust of India, Chandigarh

Published on: Jan 10, 2026 04:56 am IST

The boy, a native of Kishanganj district in Bihar, was allegedly separated from his companions at Bahadurgarh

Railway Station in Haryana last year.

A man who allegedly forced a 15-year-old boy to work as a bonded labourer in Haryana has been arrested, police

said on Friday.

The boy, a native of Kishanganj district in Bihar, was allegedly separated from his companions at Bahadurgarh

Railway Station in Haryana last year, they said. He then met an unknown man who took him to a dairy farm, where

the child was compelled to work as a bonded labourer and suffered a severe injury while cutting fodder in a

machine, police said. The incident came to light in August, when the boy, despite his injuries, managed to reach

Nuh in Haryana, where a teacher found him, provided medical assistance at a local health centre and informed

the police.

After receiving information, the police immediately initiated proceedings under the Child Labour Act and other

relevant sections of law.

According to Haryana Police, after four months of sustained and intensive investigation and technical

surveillance, the Government Railway Police, Haryana, arrested the accused, Anil.” At the time of the incident, the

child was in a state of psychological trauma and was unable to provide clear details about himself or the accused,

making the investigation extremely challenging. Considering the seriousness of the case, Superintendent of

Police, Railways Haryana, Nikita Gahlot formed a special investigation team comprising cyber experts and

experienced officers from multiple districts,” a Haryana Police statement said.

The investigation team conducted an extensive search across more than 200 villages spread over a 200-km radius,

covering Kaithal, Jind, Rohtak, Jhajjar, Bahadurgarh, Sonipat, Panipat, Nuh and Palwal in Haryana; areas of Delhi

including Narela, Nangloi and Shahdara; and Sahibabad, Ghaziabad, Aligarh and Baghpat in Uttar Pradesh.

During the inquiry, the National Human Rights Commission directed that the child’s statement be recorded again

under the supervision of specialised experts.

Anil was arrested from the Gautam Buddh Nagar region of Uttar Pradesh, where he had been working at a dairy

and constantly shifting locations to avoid being caught.

After his arrest, Anil was produced before a court and subsequently sent to Jhajjar district jail, police said.
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Odisha: Over 10 Fall Ill With Jaundice in Puri Villages After Daya River Water Contamination

By Lokmat Times Desk | Updated: January 10, 2026 20:19 IST

Over 10 people from Nuadokanda village and nearby areas in Kanas block have fallen ill with jaundice, suspected

to ...

Over 10 people from Nuadokanda village and nearby areas in Kanas block have fallen ill with jaundice, suspected

to be triggered by contamination in the Daya River, reported news agency IANS on Saturday, January 10. Health

officials have issued urgent warnings against using the polluted water, as the river continues to receive untreated

wastewater from Bhubaneswar.

Local authorities and medical teams visited the affected villages on Saturday, collected water samples and check

patients. Residents report health crises linked to the river’s toxic state, with symptoms including fever, fatigue, and

yellowing of the skin.

Bibek Anurag, Medical Officer at Kanas Community Health Centre, told reporters, “We have collected water

samples as well as samples from all suspected cases. At this stage, we can only comment after the conclusive

reports are received. Currently, there are three active patients, but they were already receiving treatment...”

Puri, Odisha: Over 10 people in Nuadokanda and nearby Kanas villages fell ill with jaundice due to Daya River

contamination. Officials visited, advised against using polluted water. The river remains toxic from Bhubaneswar

wastewater, causing recurring health crises pic.twitter.com/3yrjmx0JI0

— IANS (@ians_india) January 10, 2026

Meanwhile, BJD leader Ramaranjan Baliarsingh, who has been vocal on the issue, criticised the government’s

inaction. “The government assured the Human Rights Commission in our case that a Wastewater Treatment Plant

would be established. However, the DPR for this plant — for which ₹176 crore has been allocated — has not yet

been submitted, and work has not begun,” he said.
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SC/ST case on cops named in Dalit remand prisoner death case in Telangana

Following a complaint by Rajesh’s mother, Karla Lalitha, the second case was registered, the DSP said. The CI was

suspended and the SI transferred.

Express News Service | Updated on: 10 Jan 2026, 8:40 am

1 min read

SURYAPET: Kodad DSP Sridhar Reddy on Friday confirmed that a second case (Crime No. 245/2025) was registered

under the SC/ST (Prevention of Atrocities) Amendment Act, 2025, against Chilkur SI Suresh Reddy and Kodad Rural

CI Pratap Lingam in connection with the death of Karna Rajesh, a remand prisoner lodged at the Huzurnagar sub-

jail on November 16, 2025.

Rajesh died while undergoing treatment at Secunderabad Gandhi Hospital. A case was initially registered at the

Huzurnagar police station under Crime No. 223/2025, Section 196 of the BNSS, and the inquiry is being conducted

in line with National Human Rights Commission guidelines.

Following a complaint by Rajesh’s mother, Karla Lalitha, the second case was registered, the DSP said. The CI was

suspended and the SI transferred. To ensure an impartial probe, the Additional Director General of Police, Multi-

Zone II, appointed Nalgonda DCRB DSP G Ravi as the investigating officer.

Family paid Rs 4.12 lakh compensation

The DSP recalled that district administration sanctioned Rs 4,12,500 as compensation to the family, based on

proposals submitted by Suryapet SP K Narsimha. The cheque was handed over to Lalitha on December 26 by the

chairman of the Telangana State SC and ST Commission. DSP Sridhar Reddy said both cases were being pursued

under the respective legal provisions.
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Winter Internship at NHRC Concludes with Inspiring Insights

Shalini Singh | January 10, 2026 | Last Updated: January 10, 2026

2 minutes read

The National Human Rights Commission (NHRC) of India celebrated the successful conclusion of its four-week

Winter Internship Programme (WIP) in New Delhi today. A total of 80 students, chosen from more than 1,485

applicants from various universities throughout the country, emerged from the program with enriched

knowledge and insights into human rights.

Development of Future Human Rights Advocates

During the valedictory session, NHRC Chairperson Justice V. Ramasubramanian addressed the interns,

emphasizing the program’s goal of enhancing their thinking and fostering introspection. He encouraged the

interns to pursue self-improvement and to ignite curiosity that leads to a purposeful life. “Compete with yourself,

always striving to be better than you were yesterday,” he urged.

Lessons on Happiness and Knowledge Sharing

Justice Ramasubramanian reiterated that learning can be drawn from all experiences. He highlighted that true

happiness stems from engaging in meaningful activities with unwavering focus. The Chairperson also urged the

interns to share their newly acquired knowledge and become ambassadors for human rights, fostering a deeper

understanding of the country’s cultural diversity.

Building Blocks of Understanding

NHRC member Justice (Dr) Bidyut Ranjan Sarangi congratulated the interns and stated that their experiences

would serve as foundational seeds for understanding human rights and human dignity. He expressed satisfaction

with the rich knowledge shared by esteemed thought leaders during the program and hoped that the interns

would utilize this knowledge to positively impact society.

The Importance of Unlearning

Shri Bharat Lal, NHRC Secretary General, spoke about the importance of both learning and unlearning biases that

hinder the evolution into respectable individuals. He stated that internships with the NHRC facilitate a deeper

comprehension of values such as dignity, respect, and civility. “Skills and knowledge are meaningless without

purpose and values,” he said, motivating interns to become knowledgeable and principled citizens.

Recognizing the Achievements

NHRC Joint Secretary Saidingpuii Chhakchhuak presented an internship report, acknowledging the achievements

and contributions of the interns, including winners of various competitions. She praised the interns’ commitment

and urged them to embrace the principles of justice, dignity, and equality in their future endeavors.

Broader Learning Experiences

The closing ceremony concluded with a vote of thanks from Lt. Col. Virender Singh, NHRC Director, and saw

participation from senior NHRC officials, including Registrar (Law) Shri Joginder Singh and Deputy Inspector

General (Investigation) Shri Gaurav Garg. The internship program featured discussions with renowned speakers

from various sectors, along with field visits to Tihar Jail, police stations, and SHEOWS NGO, which provided the

interns with profound insights into real-world human rights challenges.
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NHRC Flags Contaminated Water Crises In Gujarat, MP As Human Rights Violations, Seeks Reply

Archana Jyoti | January 10, 2026

The NHRC issued notices to Gujarat and MP over water contamination in Gandhinagar and Indore. Sewage leaks

caused typhoid and deaths, highlighting grave governance lapses and long-term health risks.

The National Human Rights Commission (NHRC) has taken suo motu cognisance of serious drinking water

contamination incidents in Gujarat’s Gandhinagar and Madhya Pradesh’s Indore, terming them grave lapses in

governance with far-reaching public health and human rights implications.

In separate notices issued to the Chief Secretaries of both States soon after the incidents were reported about the

outbreaks, the Commission has sought detailed reports on the health consequences, administrative failures,

accountability of officials, and corrective measures undertaken to prevent similar incidents in the future.

In Gandhinagar, the NHRC acted on reports of a sudden surge in typhoid cases, traced to sewage contamination

of the drinking water supply. According to the State Health Department, at least 70 active typhoid cases have

been identified, largely concentrated in a particular locality. Investigations revealed seven leakage points in the

water pipeline network, which allowed sewage to mix with potable water.

Taking note of the outbreak, the Commission observed that the episode had exposed serious deficiencies in the

newly laid water supply infrastructure. “As per the media report dated January 4, 2026, doctors have confirmed

this to be a water-borne outbreak. Medical teams are prioritising early diagnosis and prompt treatment,” the

NHRC said in its statement.

Children form a significant proportion of the affected population. A 30-bed paediatric ward has been set up at

Gandhinagar Civil Hospital, where doctors reported that most patients presented with high fever, abdominal pain,

and gastrointestinal distress. The local civic body has conducted door-to-door health surveys covering over 1.58

lakh residents and distributed chlorine tablets and oral rehydration salts (ORS). Officials have also claimed that the

identified pipeline leakages have since been repaired.

Chief Minister Bhupendra Patel chaired a high-level review meeting earlier this week, during which Gandhinagar

Municipal Commissioner J.N. Vaghela informed that the number of new cases had begun to decline following

intensified containment measures and repair work.

Earlier this month, the NHRC took cognisance of a more severe incident in the Bhagirathpura area of Indore

district, where several people reportedly died and many others were hospitalised after consuming contaminated

drinking water. The Commission noted that residents had complained for days about foul-smelling and

discoloured water, but timely action was allegedly not taken.

It cited media reports dated December 31, 2025, that said the main drinking water pipeline in the area runs

beneath a public toilet. A leakage in the line reportedly caused sewage to mix with the water supply, while

multiple broken distribution pipelines further aggravated the contamination, allowing polluted water to reach

households.

Observing that the reported facts, if true, indicate a serious violation of the right to life and health, the NHRC

issued a notice to the Madhya Pradesh Chief Secretary seeking a comprehensive report on accountability,

remedial steps, and compensation, if any, to the affected families.

Public health experts warn that such incidents are not isolated failures but symptomatic of deeper structural

neglect in urban water management. They underline the urgent need for continuous water quality surveillance,
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swift grievance redressal, and strong accountability mechanisms to ensure access to safe drinking water—a

fundamental human right.

Highlighting the often-overlooked consequences of prolonged exposure to contaminated water, Dr. Vikramjeet

Singh, Senior Consultant in Internal Medicine at Aakash Healthcare, described such incidents as a “long-term

health misery” for affected communities.

“While the immediate health effects of contaminated water are acute and easily recognisable, the long-term

consequences of sustained exposure are far more troubling and complex,” Dr. Singh told The Health Outlook.

He explained that exposure occurs through two major pathways—biological agents such as bacteria and viruses,

and chemical pollutants—a risk that is particularly high in cities located along riverbanks that serve as primary

drinking water sources.

“Over time, individuals exposed to contaminated water may develop chronic gastrointestinal disorders, including

persistent diarrhoea, acidity, irritable bowel syndrome and increased vulnerability to intestinal inflammation,” he

said.

Chemical contamination, especially from heavy metals such as lead and arsenic, poses even graver risks. “These

substances can have profound neurological and developmental effects, particularly in children. Long-term

exposure is linked to impaired cognitive development, behavioural issues and learning difficulties,” Dr. Singh

noted.

He added that prolonged ingestion of water contaminated with carcinogenic substances significantly increases

the risk of cancers of the bladder, liver, and kidneys. Repeated exposure to waterborne pathogens can also fuel

antimicrobial resistance, making infections harder to treat and more recurrent.

“Persistent bacterial exposure weakens the immune system and may even trigger autoimmune responses,

including chronic inflammatory arthritis,” he warned.

In addition, long-term intake of contaminants such as nitrates, heavy metals, and industrial solvents can result in

serious organ damage, including kidney and liver dysfunction, pancreatic disorders, and chronic urinary tract and

bladder conditions.

“These long-term health effects often develop silently and are frequently missed unless clinicians carefully

evaluate a patient’s history of exposure to contaminated water,” Dr. Singh said.
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NHRC India Concludes Four Week Winter Internship Programme with 80 Students

by- PSU Connect | Jan 10, 2026

NHRC India successfully concludes its four week Winter Internship Programme 2026 in New Delhi with 80

students from across the country participating.

New Delhi | January 2026 The National Human Rights Commission NHRC India today concluded its four week in

person Winter Internship Programme in New Delhi with the successful participation of eighty students from

universities across the country. The interns were selected from more than fourteen hundred applications received

nationwide.

Addressing the valedictory session NHRC Chairperson Justice V Ramasubramanian said the programme was

designed to broaden the thinking of young minds and encourage continuous self reflection. He emphasised that

the purpose of the internship was to ignite curiosity inspire lifelong learning and help students find a meaningful

purpose in life. He urged the interns to compete with the person they were yesterday and strive for constant self

improvement.

Justice Ramasubramanian also highlighted that happiness in life comes from pursuing constructive work with

complete focus. He encouraged the interns to share the knowledge gained during the programme and become

ambassadors of human rights in society. Referring to Indias cultural values he reminded them of the importance

of loving their mother and motherland.

NHRC Member Justice Dr Bidyut Ranjan Sarangi congratulated the interns and said the internship had sown the

seeds of understanding humanity and human rights. He expressed hope that the participants would make

meaningful contributions to society after learning from distinguished experts during the programme.

NHRC Secretary General Shri Bharat Lal stressed that learning must be accompanied by unlearning prejudices to

evolve as responsible citizens. He said values give meaning to knowledge and skills and encouraged interns to

stand up against injustice as human rights defenders.

Joint Secretary Saidingpuii Chhakchhuak presented the internship report outlining the achievements of the

programme and announced the winners of various academic competitions. She commended the dedication and

active participation of the interns and urged them to uphold the principles of justice dignity and equality.

The ceremony concluded with a vote of thanks by Lt Col Virender Singh Director NHRC India. Senior officers

including Registrar Law Joginder Singh and Deputy Inspector General Investigation Gaurav Garg were also

present.

The internship featured sessions by eminent speakers from NHRC and other institutions along with field visits to

Tihar Jail a police station and an NGO working on women and children issues giving interns practical exposure to

real world human rights challenges.
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After search of 200 villages, man accused of child labour arrested

Tribune News Service | Chandigarh, Updated At : 02:27 AM Jan 11, 2026 IST

After four months of investigation and technical surveillance, Haryana GRP have arrested Anil, who is accused of

forcing a minor boy from Bahadurgarh into labour during which the child’s hand was severed in a fodder-cutting

machine.

The incident came to light in August when the police received information about the boy’s severe injury and

immediately initiated proceedings under the Child Labour Act and relevant Sections of law.

At the time of the incident, the child was in a state of psychological trauma and unable to provide clear details

about himself or the accused, making the investigation extremely challenging. Considering the seriousness of the

case, Superintendent of Police, Railways Haryana, Nikita Gahlot formed a special investigation team comprising

cyber experts and experienced officers from multiple districts.

The investigation team conducted an extensive search across more than 200 villages spread over 200 km covering

Kaithal, Jind, Rohtak, Jhajjar, Bahadurgarh, Sonepat, Panipat, Nuh, Palwal and areas of Delhi including Narela,

Nangloi and Shahdara, as well as Sahibabad, Ghaziabad, Aligarh and Baghpat in Uttar Pradesh. During the

inquiry, the National Human Rights Commission directed that the child’s statement be recorded again under

supervision of specialised experts. Based on the available information, the identity of accused Anil was verified

through the Haryana Education Board, Uttar Pradesh Education Board and gram panchayat records.

After months of evading arrest by frequently changing locations, Anil was finally tracked down with the help of

technical surveillance and ground intelligence. He was arrested from the Gautam Buddh Nagar region of Uttar

Pradesh where he had been working at a dairy and constantly shifting to avoid being caught.

Following his arrest, Anil was produced before the court and subsequently sent to Jhajjar district jail. The special

investigation team formed by GRP to crack this complex case has been awarded a commendation certificate.
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MP News: स्लॉटर हाउस गोवंश के स में भोपाल ननि घेरे में, कानूनगो बोले-अब तय हो किस अफसर पर दर्ज हो मुकदमा?

न्यूज डेस्क, अमर उजाला, भोपाल Published by: आनंद पवार Updated Sat, 10 Jan 2026 04:59 PM IST

सार

भोपाल

भोपाल के  नगर निगम स्लॉटर हाउस में गौवंश वध और गोमांस बिक्री के  आरोपों ने बड़ा विवाद खड़ा कर दिया है। राष्ट्रीय मानव अधिकार आयोग के  सदस्य

प्रियंक कानूनगो ने नगर निगम की भूमिका पर सवाल उठाते हुए गहन जांच और कार्रवाई  की मांग की है।

विस्तार

राजधानी भोपाल में सरकारी धन से बने नगर निगम के  स्लॉटर हाउस में गौवंश वध और गौमांस की पैकिंग कर बिक्री के  मामले में नया विवाद खड़ा हो गया

है। इस मामले को लेकर राष्ट्रीय मानव अधिकार आयोग के  सदस्य प्रियंक कानूनगो ने सोशल मीडिया पर गंभीर आरोप लगाए हैं और नगर निगम की भूमिका

पर सवाल उठाए हैं। प्रियंक कानूनगो ने सोशल मीडिया पर लिखा कि स्लॉटर हाउस मामले में पकड़े गए असलम चमड़ा के  खिलाफ पहले से शिकायत थी कि

वह अवैध बांग्लादेशी घुसपैठियों को भोपाल लाकर गौकशी कराता है। उन्होंने कहा कि इस शिकायत पर पुलिस को जांच के  निर्देश दिए गए थे, लेकिन पुलिस

ने असलम के  बयान को सही मानते हुए जो रिपोर्ट भेजी, उसके  अनुसार स्लॉटर हाउस का संचालन भोपाल नगर निगम द्वारा किया जा रहा है।

असलम चमड़ा को लकर बोले गहरा है इसका नेटवर्क  

कानूनगो ने सवाल उठाया कि यदि स्लॉटर हाउस नगर निगम के  अधीन संचालित हो रहा था, तो फिर अब यह तय किया जाए कि नगर निगम के  किस

अधिकारी के  खिलाफ मुकदमा दर्ज किया जाना चाहिए। उन्होंने इसे गहरे नेटवर्क  का हिस्सा बताते हुए कहा कि भोपाल के  आदमपुर छावनी क्षेत्र में मृत

पशुओं के  निष्पादन के  लिए लगभग 5 करोड़ रुपये की लागत से बना रेंडरिंग (कार्क स) प्लांट भी इसी असलम चमड़ा के  पास है।

अवैध बांग्लादेशी घुसपैठियों की जांच की मांग 

प्रियंक कानूनगो ने मांग की कि स्लॉटर हाउस और रेंडरिंग प्लांट दोनों को तत्काल असलम चमड़ा से वापस लिया जाए। साथ ही, अवैध बांग्लादेशी घुसपैठियों

की गहन जांच कर उन्हें भोपाल से बाहर निकाला जाए। उन्होंने इसे प्रदेश की सुरक्षा, कानून व्यवस्था और धार्मिक भावनाओं से जुड़ा गंभीर मामला बताया।

मामले को लेकर अब प्रशासन और नगर निगम की भूमिका पर सवाल खड़े हो गए हैं और आगे की कार्रवाई  पर सबकी नजर बनी हुई  है।

स्लॉटर हाउस से जारी मीट सर्टिफिके ट मिला था

बता दें 17-18 दिसंबर की रात पीएचक्यू के  सामने हिंदू संगठनों ने मांस ले जा रहे एक कं टेनर को रोका था। कं टनेर में भोपाल स्लॉटर हाउस से जारी मीट

सर्टिफिके ट मिला था, जिसके  आधार पर पुलिस ने मांस और कं टेनर दोनों को जाने दिया था। इस कं टेनर से लिए गए मांस के  नमूने की जांच में गोमांस की

पुष्टि हुई । इसके  बाद अब प्रदेश में सियासत भी तेज हो गई । 

सीएम के  निर्देश के  बाद पुलिस ने की थी बड़ी कार्रवाई

मुख्यमंत्री डॉ. मोहन यादव द्वारा पदभार ग्रहण करने के  पश्चात दिसंबर 2023 में पुलिस मुख्यालय में आयोजित बैठक के  दौरान पुलिस को प्रदेश में गौवंश के

अवैध परिवहन पर कठोरता से कार्यवाही करने के  निर्देश दिए गए थे। इसके  बाद पुलिस ने कार्रवाई  कर बड़ी संख्या में गौवंश वध मामले में के स दर्ज कर

आरोपियों को पकड़ा था। पुलिस मुख्यालय ने विगत 10 वर्षों के  गौवंश के  अवैध परिवहन के  ट्रें ड और रूट्स का गहन विश्लेषण कर कार्ययोजना तैयार की।

जिसके  आधार पर सामने आया कि प्रदेश के  दक्षिण व पश्चिम के  सीमावर्ती जिले जैसे बालाघाट, सिवनी, छिंदवाड़ा, बड़वानी, खरगोन, बुरहानपुर, उज्जैन,

रतलाम, नीमच आदि जिले गौवंश के  अवैध परिवहन से सर्वाधिक प्रभावित हैं। 

मध्यप्रदेश में गौवंश वध और गौमांस पर सख्त कानून

मध्यप्रदेश में गौवंश के  वध और गौमांस के  अवैध परिवहन पर कानून के  तहत पूरी तरह रोक है। मध्यप्रदेश गौवंश वध प्रतिषेध अधिनियम के  अनुसार राज्य में

गौवंश और गौमांस को स्पष्ट रूप से परिभाषित किया गया है और इनके  वध, बिक्री और अवैध ढुलाई  को अपराध माना गया है। इसके  अलावा मध्यप्रदेश

कृ षक पशु परिरक्षण अधिनियम के  तहत भी गौवंश को मारना पूरी तरह प्रतिबंधित है। वहीं, पशुओं के  प्रति क्रू रता का निवारण अधिनियम किसी भी पशु को

पीटने, उस पर जरूरत से ज्यादा बोझ डालने, अत्यधिक सवारी कराने या किसी भी तरह की पीड़ा देने पर रोक लगाता है। हाल ही में इन सभी कानूनों के

प्रावधानों को लेकर जिले के  अधिकारियों को विशेष रूप से जानकारी दी गई  और उन्हें इन कानूनों के  पालन और कार्रवाई  के  लिए प्रशिक्षित किया गया है।
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हरियाणा: 15 वर्षीय लड़के  से बंधुआ मजदूरी कराने के  आरोप में आरोपी गिरफ्तार

By Gaurav -- Saturday, 10 Jan, 2026

हरियाणा में 15 वर्षीय एक लड़के  को बंधुआ मजदूरी के  लिए मजबूर करने के  आरोप में एक व्यक्ति को गिरफ्तार किया गया है। यह जानकारी Haryana

Police ने शुक्रवार को दी।

पुलिस के  अनुसार, बिहार के  Kishanganj जिले का रहने वाला यह नाबालिग पिछले साल Bahadurgarh Railway Station पर अपने साथियों से

कथित तौर पर बिछड़ गया था। इसके  बाद बच्चे से मिले एक अज्ञात व्यक्ति ने उसे एक डेयरी फार्म में ले जाकर बंधुआ मजदूरी कराने के  लिए मजबूर किया।

इसी दौरान मशीन से चारा काटते समय बच्चे को गंभीर चोटें भी आईं ।

गंभीर रूप से घायल अवस्था में बच्चा किसी तरह Nuh पहुंचने में सफल रहा, जहां उसकी मुलाकात एक शिक्षक से हुई । शिक्षक ने उसे स्थानीय स्वास्थ्य कें द्र

में भर्ती कराया और पुलिस को सूचना दी। अगस्त में मामला सामने आने के  बाद पुलिस ने Child Labour (Prohibition and Regulation) Act

समेत अन्य संबंधित धाराओं के  तहत त्वरित कार्रवाई  शुरू की।

हरियाणा पुलिस ने बताया कि चार महीने तक चली निरंतर और गहन जांच तथा तकनीकी निगरानी के  बाद Haryana Government Railway Police

ने आरोपी अनिल को गिरफ्तार कर लिया। पुलिस के  एक बयान में कहा गया, “घटना के  समय बच्चा मानसिक आघात से ग्रस्त था और अपने या आरोपी के

बारे में स्पष्ट जानकारी देने में असमर्थ था, जिससे जांच चुनौतीपूर्ण हो गई ।”

मामले की गंभीरता को देखते हुए रेलवे पुलिस अधीक्षक Nikita Gehlot के  नेतृत्व में साइबर विशेषज्ञों और कई  जिलों के  अनुभवी अधिकारियों को शामिल

कर एक विशेष जांच दल (SIT) का गठन किया गया। जांच के  दौरान National Human Rights Commission ने निर्देश दिया कि बच्चे का बयान

विशेष विशेषज्ञों की देखरेख में दोबारा दर्ज किया जाए।

पुलिस के  अनुसार, आरोपी अनिल को Gautam Buddh Nagar (उत्तर प्रदेश) से गिरफ्तार किया गया, जहां वह एक डेयरी में काम कर रहा था और

पकड़े जाने से बचने के  लिए लगातार अपना ठिकाना बदल रहा था।
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भोपाल के  जिंसी स्लॉटर हाउस में गौ-हत्या: लैब रिपोर्ट में बीफ की पुष्टि के  बाद NHRC सख्त, अफसरों पर के स दर्ज करने की मांग

भोपाल में गौमांस बरामद होने के  बाद पुलिस ने संचालक असलम कु रैशी और ड्राइवर को गिरफ्तार किया है। फॉरेंसिक रिपोर्ट में बीफ की पुष्टि होने के  बाद

राष्ट्रीय मानवाधिकार आयोग ने गंभीर सवाल उठाए हैं।

Vikram Jain | 10 Jan 2026 18:16 IST

Bhopal Beef Recovery Case Update: मध्य प्रदेश की राजधानी भोपाल में प्रतिबंधित मांस की तस्करी के  मामले में हंगामा मचा हुआ है। इस बीच

जिंसी स्लॉटर हाउस से भारी मात्रा में गौमांस बरामद होने और फॉरेंसिक लैब में इसकी पुष्टि होने के  बाद पुलिस ने मुख्य संचालक असलम कु रैशी उर्फ  असलम

चमड़ा और ड्राइवर शोएब को गिरफ्तार कर लिया है। इस मामले ने अब राजनीतिक और प्रशासनिक तूल पकड़ लिया है, क्योंकि सरकारी स्लॉटर हाउस के

भीतर गौ-हत्या का गंभीर मामला सामने आया है।

भोपाल में 'गौमांस' का बड़ा खुलासा

भोपाल में 17 दिसंबर की रात पुलिस मुख्यालय के  पास एक ट्रक (26 टन मांस से लदा) पकड़े जाने के  साथ शुरू हुआ यह मामला अब प्रशासन की गले की

फांस बन गया है। फॉरेंसिक जांच की रिपोर्ट सार्वजनिक होने के  बाद यह साफ हो गया है कि बरामद किया गया मांस प्रतिबंधित गौमांस ही था। पुलिस ने तुरंत

कार्रवाई  करते हुए स्लॉटर हाउस के  संचालक असलम कु रैशी और वाहन चालक को सलाखों के  पीछे भेज दिया है। फिलहाल प्लांट को सील कर दिया गया

है। वहीं मामले में NHRC ने नगर निगम अधिकारियों की संलिप्तता और अवैध घुसपैठियों के  इस्तेमाल की जांच की मांग की।

राष्ट्रीय मानवाधिकार आयोग सख्त

इस खुलासे के  बाद राष्ट्रीय मानवाधिकार आयोग (NHRC) के  सदस्य प्रियांक कानूनगो ने सोशल मीडिया के  जरिए जिला प्रशासन और नगर निगम पर तीखा

हमला बोला है। उन्होंने आरोप लगाया कि सरकारी अनुदान से बने स्लॉटर हाउस में गौ-कशी का खेल चल रहा था और इसमें अवैध घुसपैठियों का इस्तेमाल

किया जा रहा था।

वेटरनरी विभाग और निगम की भूमिका पर सवाल

सबसे बड़ा सवाल यह है कि नगर निगम द्वारा संचालित स्लॉटर हाउस में वेटरनरी डॉक्टरों की मौजूदगी के  बावजूद इतनी बड़ी मात्रा में प्रतिबंधित मांस कै से

पैक किया जा रहा था? पुलिस अब इस पूरे सप्लाई  नेटवर्क  की जांच कर रही है और स्लॉटर हाउस के  सीसीटीवी (CCTV) और डीवीआर (DVR) को अपने

कब्जे में लेकर सबूत जुटा रही है।

अवैध घुसपैठियों से गौ-कशी का आरोप

एनएचआरसी सदस्य प्रियांक कानूनगो ने गंभीर दावा किया है कि असलम कु रैशी अवैध बांग्लादेशी घुसपैठियों को भोपाल लाकर गौ-कशी करवाता है। उन्होंने

पुलिस की पुरानी रिपोर्ट पर भी सवाल उठाए और पूछा कि जब नगर निगम इस स्लॉटर हाउस का संचालक है, तो अब तक किसी निगम अधिकारी पर

मुकदमा क्यों नहीं दर्ज किया गया?
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Jabalpur News: बसों से कै बिन हटाने का फरमान निकला, 7 दिन में अफसरों ने न नोटिस दिए और न ही झांक कर देखा

10 Jan 2026 12:44 PM

हादसों के  बाद सबक नहीं, ट्रांसपोर्ट कमिश्नर के  आदेश को भी हवा में उड़ाया

Jabalpur News: मप्र ट्रांसपोर्ट कमिश्नर ने सख्त फरमान निकाला कि बसों में पार्टिशन कर बनाए गए कै बिन तत्काल हटाए जाएं । परिवहन अधिकारियों

को इसकी जिम्मेदारी सौंपी गई । हैरानी वाली बात यह है कि आरटीओ की तरफ ने चेकिंग करना तो दूर बस ऑपरेटर्स  को नोटिस तक जारी नहीं किए गए।

कु ल मिलाकर कै बिन हटाने के  आदेश को हमेशा की तरह हवा में उड़ाया गया और अफसर अपने ही कै बिन में डटे रहे।

स्लीपर बसों के  लिए नए सुरक्षा नियम लागू किए गए हैं, लेकिन नियम क्या है यह बस ऑपरेटर्स को पता ही नहीं। वजह यह है कि जिला परिवहन कार्यालय

की ओर से इस पर कु छ अमल ही नहीं किया गया। न तो किसी तरह के  दिशा-निर्देश दिए गए और न ही कोई  सख्ती दिखाई  गई । ट्रांसपोर्ट कमिश्नर के  आदेश

में साफ कहा गया कि एक सप्ताह के  भीतर पूरी जांच रिपोर्ट मुख्यालय को भेजी जाए। आदेश में बसों में फायर सिस्टम लगाने के  भी निर्देश दिए गए।

बसों का निचला हिस्सा भी नहीं किया गया चेक

नियम के  अनुसार चेसिस के  पीछे का हिस्सा काटकर बढ़ाया गया है, तो उस बस का रजिस्ट्रे शन तुरंत निरस्त करने का निर्देश है, पर आरटीओ के  द्वारा बसों

की चेकिंग आज तक शुरू नहीं की गई । मुख्यालय के  आदेश का पालन आज तक नहीं किया गया।

चार दिन और गुजरे पर नहीं हुई  कार्रवाई

सात दिन की टाइम लिमिट बीतने के  बाद चार दिन और गुजर गए, पर जबलपुर सहित संभाग के  अन्य जिलों में आरटीओ द्वारा कार्रवाई  नहीं की गई , जबकि

परिवहन विभाग का आदेश है कि आरटीओ टीम के  साथ खुद बसों को चेक करेंगे और पूरी रिपोर्ट बनाकर मुख्यालय भेजेंगे।

जिले में बसें

125 एसी बस 150 डीलक्स नाॅन एसी बस ये भी हो रहीं संचालित 1500 यात्रियों के  लिए 500 15 साल पुरानी 

स्लाइडर तुरंत हटाएं

स्लीपर बसों से स्लाइडर सिस्टम तुरंत हटाने के  आदेश दिए गए हैं, ताकि किसी घटना व दुर्घटना के  समय यात्री आसानी से बसों से उतर सकें । इसके  साथ ही

बसों में दस किलो वाला अग्निशमन यंत्र लगाना होगा, जिससे आग लगने पर आसानी से आग बुझाई  जा सके ।

एनएचआरसी जारी कर चुका पत्र

राष्ट्रीय मानवाधिकार ने वर्ष 2024 में प्रमुख सचिव को पत्र जारी कर बसों में सफर के  दौरान आग लगने की घटनाओं पर दु:ख जताते हुए परिवहन बसों की

असुरक्षित डिजाइन पर गंभीर चिंता जताई  थी और आयोग ने अनुच्छेद 21 के  तहत जीवन के  मौलिक अधिकारों का गंभीर उल्लंघन माना था। एनएचआरसी

का मुख्य उद्दे श्य है कि बसों में यात्री, चालक-परिचालक के  बीच संवाद होगा तो दुर्घटना नहीं होगी।

मुख्यालय के  आदेश पर हमारे द्वारा सभी आरटीओ को आदेशित किया गया है कि समय सीमा पर यात्री बसों को चेक कर रिपोर्ट बनाएं  और नियमानुसार

कार्रवाई  की जाए।

-श्रीमती नीता राठौर, उपायुक्त परिवहन
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अंकिता हत्याकांड की सीबीआई  जांच सुप्रीम कोर्ट के  सिटिंग जज की देखरेख में कराई  जाए: प्रवासी उत्तराखंडी

By  Webtik Media - January 10, 2026

नई  दिल्ली। प्रवासी उत्तराखंडी संगठनों ने उत्तराखंड सरकार द्वारा अंकिता हत्याकांड की सीबीआई  जांच की संस्तुति को एक सकारात्मक कदम बताते हुए

जांच को सर्वोच्च न्यायालय के  किसी सिटिंग जज की देखरेख में कराए जाने की मांग की है।

प्रवासी संगठनों कहा है कि यह मांग राज्य सरकार के  इस बाबत पिछले रिकॉर्ड को देखते हुए की गई  है जो अपराधी को बचाने और मामले की लीपापोती

करने वाला रहा है।

प्रवासियों ने मुख्यमंत्री के  इस बयान को भ्रामक बताया है कि उन्होंने यह संस्तुति अंकिता के  माता पिता की इच्छानुसार की है और कहा कि मृतक परिजन यह

मांग पहले भी कर चुके  हैं। तब इस आशय का फै सला तब क्यों नहीं लिया गया।

उन्होंने दावा किया कि सभी आंदोलनकारी उत्तराखंडी इस मामले को निर्णायक नतीजे तक पहुंचाने और दोषियों को काफी से कड़ी सजा दिलाने हेतु प्रतिबद्ध

हैं। इसमें ना तो कोई  कोताही बरती जाएगी ना ही कसर छोड़ी जाएगी।

उन्होंने अंकिता भंडारी न्याय आंदोलन को जारी रखने का संकल्प लिया गया बताया। इस सिलसिले में रविवार को आयोजित उत्तराखंड बंद का देशव्यापी बंद

का प्रवासी संगठनों ने पूर्ण समर्थन करके  इसे अभूतपूर्व रूप से सफल बनाने के  लिए प्रतिबद्धता जाहिर की है।

वरिष्ठ प्रवासी संगठनों के  नेतागण हरिपाल रावत और धीरेन्द्र प्रताप सहित कई  महानुभावों ने कहा कि उसी दिन राष्ट्रीय मानवाधिकार आयोग, राष्ट्रीय महिला

आयोग, प्रदेश के  सभी कें द्रीय मंत्री तथा निर्वाचित सांसदों को ज्ञापन सौंपा जाएगा जिसमें उनसे अंकिता हत्याकांड में सक्रिय और सकारात्मक सहयोग की

अपेक्षा की जाएगी।

अंकिता भंडारी उत्तराखंड स्थित एक निजी रिसॉर्ट में रिसेप्शनिस्ट के  रूप में कार्यरत थीं, जो एक प्रभावशाली सत्तारूढ़ पार्टी भाजपा के  नेता पुत्र के  स्वामित्व

में था।

मंत्रियों और सांसदों को ज्ञापन देने की शुरुआत कें द्रीय मंत्री अजय टम्टा से की गई । उन्होंने मामले पर सकारात्मक रुख अपनाया। इस मौके  पर हरिपाल

रावत, धीरेन्द्र प्रताप, अनिल पंत, एस एन डंगवाल, मनोज आर्य, जगत सिंह बिष्ट,हरि सिंह राणा, सुरेंद्र हलशी, नितिन उपाध्याय मौजूद थे।

इसके  बाद सांसदों अनिल बलूनी, त्रिवेंद्र सिंह पंवार और राज महालक्ष्मी को भी ज्ञापन सौंपे गए।

विभिन्न माध्यमों से सामने आए तथ्यों के  अनुसार, उन पर अत्यंत प्रभावशाली व्यक्तियों को प्रसन्न करने के  लिए अपनी गरिमा से समझौता करने का अनुचित

और अनैतिक दबाव बनाया गया। जब उन्होंने इसका विरोध किया, तो उनका शारीरिक उत्पीड़न किया गया और अंततः उनकी निर्मम हत्या कर दी गई ।

यद्यपि स्थानीय न्यायालय द्वारा मुख्य अभियुक्तों को आजीवन कारावास का दंड दिया गया है, तथापि इस प्रकरण से जुड़े कई  गंभीर प्रश्न आज भी अनुत्तरित हैं

—विशेषकर तथाकथित “VIP” व्यक्तियों की पहचान, व्यापक साजिश की भूमिका तथा राजनीतिक प्रभाव की आशंकाएँ ।

हाल ही में श्रीमती उर्मिला सनावर द्वारा किए गए खुलासों ने इन आशंकाओं को और अधिक बल दिया है।
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तेलंगाना: दलित कै दी की मौत मामले में पुलिस अधिकारियों पर SC/ST एक्ट के  तहत के स दर्ज, मां की शिकायत पर हुई  कार्रवाई

हुजूरनगर सब-जेल में बंद कै दी करना राजेश की मौत मामले में बड़ी कार्रवाई ; सीआई  सस्पेंड, एसआई  का तबादला, मां की शिकायत पर पुलिस अधिकारियों

के  खिलाफ गंभीर धाराओं में के स दर्ज।

Rajan Chaudhary | Published on:  10 Jan 2026, 1:00 pm

सूर्यापेट: तेलंगाना के  सूर्यापेट जिले में एक दलित विचाराधीन कै दी (रिमांड प्रिज़नर) की मौत के  मामले में पुलिस अधिकारियों के  खिलाफ बड़ी कार्रवाई  की

गई  है। कोदाद डीएसपी श्रीधर रेड्डी ने शुक्रवार को पुष्टि की कि मृतक की मां, करना ललिता की शिकायत के  बाद पुलिसकर्मियों पर दूसरा मामला दर्ज किया

गया है। इस कार्रवाई  के  तहत चिलकु र के  एसआई  सुरेश रेड्डी और कोदाद ग्रामीण सीआई  प्रताप लिंगम को नामजद किया गया है।

क्या है पूरा मामला?

डीएसपी के  अनुसार, यह नया मामला (अपराध संख्या 245/2025) SC/ST (अत्याचार निवारण) संशोधन अधिनियम, 2025 की धाराओं के  तहत दर्ज

किया गया है। मृतक करना राजेश हुजूरनगर सब-जेल में बंद थे, जहां 16 नवंबर 2025 को यह घटना हुई । बाद में, सिकं दराबाद के  गांधी अस्पताल में इलाज

के  दौरान राजेश की मृत्यु हो गई  थी।

घटना के  बाद शुरुआत में हुजूरनगर पुलिस स्टेशन में बीएनएसएस (BNSS) की धारा 196 के  तहत अपराध संख्या 223/2025 दर्ज की गई  थी। इस मामले

की जांच राष्ट्रीय मानवाधिकार आयोग (NHRC) के  दिशा-निर्देशों के  अनुसार की जा रही है।

सीआई  निलंबित, निष्पक्ष जांच के  आदेश

राजेश की मां द्वारा दी गई  शिकायत के  बाद प्रशासन ने सख्त कदम उठाए हैं। कोदाद ग्रामीण सीआई  को तत्काल प्रभाव से निलंबित (सस्पेंड) कर दिया गया

है, जबकि चिलकु र एसआई  का तबादला कर दिया गया है। जांच में पारदर्शिता और निष्पक्षता बनाए रखने के  लिए अतिरिक्त पुलिस महानिदेशक (मल्टी-ज़ोन

II) ने नलगोंडा डीसीआरबी के  डीएसपी जी. रवि को इस मामले का जांच अधिकारी (IO) नियुक्त किया है।

पीड़ित परिवार को मिला 4.12 लाख का मुआवजा

डीएसपी श्रीधर रेड्डी ने बताया कि जिला प्रशासन ने पीड़ित परिवार के  लिए 4,12,500 रुपये की मुआवजा राशि मंजूर की थी। यह राशि सूर्यापेट एसपी के .

नरसिम्हा द्वारा भेजे गए प्रस्तावों के  आधार पर स्वीकृ त की गई । तेलंगाना राज्य एससी और एसटी आयोग के  अध्यक्ष ने 26 दिसंबर को राजेश की मां ललिता

को मुआवजे का चेक सौंपा था। पुलिस का कहना है कि दोनों दर्ज मामलों में संबंधित कानूनी प्रावधानों के  तहत आगे की कार्रवाई  जारी है।
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Typhoid Outbreak in India: क्या आपके  नल से पानी आ रहा है या बीमारी? नोएडा से हैदराबाद तक फै ल रही महामारी

Typhoid Outbreak in India: भारत के  कई  शहरों में टाइफाइड तेजी से फै ल रहा है। दूषित पानी इसकी सबसे बड़ी वजह है। जानें टाइफाइड के

लक्षण, कारण, इलाज और बचाव के  आसान उपाय।

2 min read

Dimple Yadav | Jan 10, 2026

Typhoid Outbreak in India: भारत के  कई  बड़े शहरों में इन दिनों टाइफाइड तेजी से फै ल रहा है। गुजरात के  गांधीनगर, उत्तर प्रदेश के  ग्रेटर नोएडा

और तेलंगाना के  हैदराबाद जैसे इलाकों से लगातार मामले सामने आ रहे हैं। डॉक्टरों और स्वास्थ्य एजेंसियों के  अनुसार, इसकी सबसे बड़ी वजह पीने के  पानी

का दूषित होना है। कई  जगहों पर सीवेज का पानी पीने की लाइन में मिल गया है, जिससे लोग बीमार पड़ रहे हैं।

दूषित पानी बना सबसे बड़ा कारण

गांधीनगर में जांच के  दौरान पता चला कि नई  बिछाई  गई  पानी की पाइपलाइन में जगह-जगह लीके ज है। इन लीके ज की वजह से गंदा पानी साफ पानी में

मिल गया, जिससे टाइफाइड के  दर्जनों मामले सामने आए। हालात की गंभीरता को देखते हुए राष्ट्रीय मानवाधिकार आयोग (NHRC) ने भी इस मामले पर

संज्ञान लिया है। ग्रेटर नोएडा में भी कई  सेक्टरों के  लोगों ने गंदा पानी पीने के  बाद बुखार, पेट दर्द और कमजोरी की शिकायत की। वहीं हैदराबाद में कु छ

इलाकों के  पानी में फीकल कोलिफॉर्म बैक्टीरिया की मात्रा ज्यादा पाई  गई  है, जो सीवेज प्रदूषण का संके त है।

टाइफाइड क्या है और कै से फै लता है

टाइफाइड एक गंभीर बैक्टीरियल बीमारी है, जो Salmonella Typhi नाम के  बैक्टीरिया से होती है। यह गंदे पानी और दूषित खाने के  जरिए शरीर में प्रवेश

करता है। जहां साफ पानी और स्वच्छता की कमी होती है, वहां टाइफाइड का खतरा ज्यादा रहता है।

टाइफाइड के  आम लक्षण

डॉ संदीप जोशी के  अनुसार टाइफाइड के  लक्षण आमतौर पर संक्रमण के  6 से 30 दिन बाद दिखते हैं। इनमें लगातार तेज बुखार, सिरदर्द, कमजोरी, उलटी,

पेट दर्द, दस्त या कब्ज शामिल हैं। समय पर इलाज न हो तो आंत में छेद या खून में संक्रमण जैसी गंभीर दिक्कतें भी हो सकती हैं।

इलाज और बढ़ती चिंता

डॉ संदीप जोशी (चिकित्सा अधिकारी) MD फिजिशियन के  अनुसार टाइफाइड का इलाज एंटीबायोटिक से संभव है, लेकिन डॉक्टरों का कहना है कि अब कई

मामलों में दवाओं का असर कम हो रहा है। एंटीबायोटिक रेजिस्टेंस एक बड़ी चुनौती बनती जा रही है, इसलिए बचाव सबसे जरूरी है।

टाइफाइड से बचने के  आसान उपाय

साफ पानी पिएं : पानी को उबालकर या फिल्टर करके  ही पिएं ।

हाथों की सफाई : खाना खाने से पहले और शौच के  बाद साबुन से हाथ धोएं ।

बाहर का खाना कम खाएं : खासकर खुले में मिलने वाला खाना अवॉयड करें।

टीकाकरण: बच्चों और जोखिम वाले इलाकों में रहने वालों को टाइफाइड का टीका जरूर लगवाएं ।

प्रशासन की जिम्मेदारी: पानी की पाइपलाइन ठीक करना और नियमित जांच बहुत जरूरी है।

https://www.patrika.com/health-news/typhoid-outbreak-india-causes-symptoms-prevention-20246667
https://www.patrika.com/health-news/typhoid-outbreak-india-causes-symptoms-prevention-20246667


PIB, Online News, 11/01/2026

Source: https://www.pib.gov.in/PressReleseDetailm.aspx?

PRID=2213143®=3&lang=2

राष्ट्रीय मानव अधिकार आयोग, भारत का चार सप्ताह का विंटर इंटर्नशिप प्रोग्राम संपन्न

देश भर के  विभिन्न विश्वविद्यालयों के  80 छात्रों ने इंटर्न शिप प्रोग्राम को सफलतापूर्वक पूरा किया

समापन सत्र को संबोधित करते हुए राष्ट्रीय मानव अधिकार आयोग के  अध्यक्ष न्यायमूर्ति वी. रामासुब्रमण्यन ने कहा कि इंटर्नशिप का उद्दे श्य छात्रों में जिज्ञासा

जागृत करना और जीवन में मकसद खोजने के  लिए सीखने की ललक पैदा करना है

प्रविष्टि तिथि: 09 JAN 2026 8:36PM by PIB Delhi

राष्ट्रीय मानव अधिकार आयोग (एनएचआरसी), भारत का चार सप्ताह का विंटर इंटर्नशिप प्रोग्राम (डब्ल्यूआई पी) आज नई  दिल्ली में संपन्न हुआ। देश भर के

विभिन्न विश्वविद्यालयों से 1,485 से ज़्यादा आवेदन प्राप्त हुए जिनमें से 80 छात्रों को चुना गया और इन छात्रों ने इस प्रोग्राम को सफलतापूर्वक पूरा किया।

समापन सत्र को संबोधित करते हुए, एनएचआरसी के  अध्यक्ष न्यायमूर्ति वी. रामासुब्रमण्यन ने कहा कि इस प्रोग्राम का मकसद प्रशिक्षुओं की सोच को

व्यापक बनाना और आत्मनिरीक्षण को बढ़ावा देना है ताकि इंसान के  तौर पर उनके  जीवन में कु छ मूल्य जुड़ सके । इसका उद्दे श्य जिज्ञासा जागृत करना और

जीवन में मकसद खोजने के  लिए सीखने की ललक पैदा करना है। आज आप जो इंसान हैं और कल जो इंसान थे, उनके  बीच प्रतिस्पर्धा होनी चाहिए।

इस बात पर ज़ोर देते हुए कि हर चीज़ से सीखा जा सकता है, न्यायमूर्ति रामासुब्रमण्यन ने कहा कि जीवन में खुशी इस बात पर निर्भर करती है कि इंसान जो

काम करना पसंद करता है, उसे पूरी लगन और ध्यान से करे। उन्होंने प्रशिक्षुओं से आग्रह किया कि वे इंटर्नशिप के  दौरान हासिल किए गए ज्ञान का प्रसार करें

और मानवाधिकारों के  एम्बेसडर बनें।

उन्होंने कहा कि प्रशिक्षु (इंटर्न) देश के  विभिन्न हिस्सों से आते हैं। इस तरह, इंटर्न शिप एक-दूसरे को जानने और समझने का अवसर प्रदान करती है कि हमारा

देश कै सा है। रामायण का उदाहरण देते हुए उन्होंने कहा कि मां और मातृभूमि से बड़ा कोई  स्वर्ग नहीं है और उन्हें अपने देश से प्यार करना चाहिए।

प्रशिक्षुओं को बधाई  देते हुए, एनएचआरसी के  सदस्य, न्यायमूर्ति (डॉ.) बिद्युत रंजन सारंगी ने कहा कि इस इंटर्नशिप के  माध्यम से इंसानों और मानवाधिकारों

के  प्रति समझ पैदा की गई  हैं। उन्हें कु छ बेहतरीन लोगों से सीखने का अवसर मिला, जिन्होंने मानवाधिकार तंत्र के  बारे में अपना ज्ञान और विचार साझा किए।

उन्होंने आशा व्यक्त की कि वे समाज की बेहतरी के  लिए सार्थक योगदान देंगे।

इससे पहले, एनएचआरसी के  महासचिव श्री भरत लाल ने कहा कि अच्छा इंसान बनने के  लिए कु छ पूर्वा ग्रहों और गलत धारणाओं को भूलना उतना ही

ज़रूरी है जितना कि सीखना। एनएचआरसी के  साथ इंटर्नशिप जैसे अवसर जीवन, गरिमा, सम्मान और शिष्टाचार के  बारे में हमारी समझ को बढ़ाते हैं।

आखिर में, ये वो मूल्य होते हैं जो हम अपनाते हैं, वही सब कु छ बदल देते हैं। बिना उद्दे श्य और मूल्यों के  कौशल व ज्ञान का कोई  मतलब नहीं है। उन्होंने

प्रशिक्षुओं से आग्रह किया कि वे जीवन में ज्ञान, कौशल, मूल्य और उद्दे श्य के  साथ आदर्श  नागरिक बनें। महासचिव ने कहा कि इंटर्नशिप के  बाद, प्रशिक्षु

मानवाधिकार रक्षक हैं। उन्हें समाज को बेहतर बनाने के  लिए गलत चीज़ों के  खिलाफ आवाज़ उठानी चाहिए।

एनएचआरसी की संयुक्त सचिव सैदिंगपुई  छकछुआक ने इंटर्नशिप रिपोर्ट प्रस्तुत की, जिसमें प्रोग्राम की उपलब्धियों पर प्रकाश डाला गया और पुस्तक

समीक्षा, ग्रुप रिसर्च प्रोजेक्ट प्रेजेंटेशन व भाषण प्रतियोगिताओं के  विजेताओं की घोषणा की गई । उन्होंने पूरे प्रोग्राम के  दौरान प्रशिक्षुओं की प्रतिबद्धता, लगन

और सक्रिय भागीदारी की सराहना की। उन्होंने उनसे सभी के  लिए न्याय, गरिमा और समानता के  विचार को अपनाने का भी आग्रह किया।

समारोह का समापन एनएचआरसी के  डायरेक्टर लेफ्टिनेंट कर्न ल वीरेंद्र सिंह के  धन्यवाद ज्ञापन के  साथ हुआ। इस अवसर पर एनएचआरसी के  वरिष्ठ

अधिकारी श्री जोगिंदर सिंह, रजिस्ट्रार (विधि) और श्री गौरव गर्ग , डिप्टी इंस्पेक्टर जनरल (जांच) सहित अन्य लोग उपस्थित थे।

इंटर्नशिप प्रोग्राम में एनएचआरसी के  अध्यक्ष, सदस्यों व वरिष्ठ अधिकारियों, विभिन्न आयोगों और मंत्रालयों के  सेवारत और पूर्व वरिष्ठ अधिकारियों, सिविल

सोसाइटी संगठनों के  प्रतिनिधियों तथा अन्य विशेषज्ञों सहित जाने-माने वक्ताओं के  सत्र शामिल थे। प्रशिक्षुओं ने तिहाड़ जेल, पुलिस स्टेशन और

एसएचई ओडब्ल्यूएस एनजीओ का फील्ड विजिट भी किया ताकि वे वास्तविक दुनिया की चुनौतियों और मानवाधिकारों से जुड़े व्यावहारिक पहलुओं की

प्रत्यक्ष समझ भी हासिल कर सके ।

*****

पीके /के सी/एसके
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सुप्रीम कोर्ट की निगरानी में सीबीआई  जांच की मांग प्रवासी उत्तराखंडी ने की

Samvaad editor  January 10, 2026 1 min read

नई  दिल्ली: प्रवासी उत्तराखंडी संगठनों ने उत्तराखंड सरकार द्वारा अंकिता हत्याकांड की सीबीआई  जांच की संस्तुति को स्वागत योग्य कदम बताया है, साथ ही

मांग की है कि जांच सुप्रीम कोर्ट के  किसी सिटिंग जज की देखरेख में कराई  जाए।

प्रवासी संगठनों का कहना है कि यह मांग राज्य सरकार के  पिछले रिकॉर्ड को ध्यान में रखते हुए की गई  है, जो कई  बार अपराधियों को संरक्षण देने और

मामले की लीपापोती करने वाला रहा है।

प्रेस विज्ञप्ति में प्रवासियों ने मुख्यमंत्री के  बयान को भ्रामक बताया कि उन्होंने यह संस्तुति के वल मृतक परिजनों की इच्छा के  अनुसार की है। प्रवासियों ने पूछा

कि जब परिजन पहले भी यह मांग कर चुके  थे…तब इस पर कार्रवाई  क्यों नहीं हुई ।

संगठनों ने स्पष्ट किया कि सभी आंदोलनकारी उत्तराखंडी अंकिता हत्याकांड को निर्णायक नतीजे तक पहुँ चाने और दोषियों को कड़ी से कड़ी सजा दिलाने के

लिए प्रतिबद्ध हैं। उन्होंने कहा कि इस अभियान में कोई  कोताही नहीं बरती जाएगी और ना ही कोई  कसर छोड़ी जाएगी।

प्रवासी संगठनों ने अंकिता भंडारी न्याय आंदोलन जारी रखने का संकल्प लिया और रविवार को आयोजित उत्तराखंड बंद को देशव्यापी समर्थन देने की

प्रतिबद्धता जाहिर की।

वरिष्ठ प्रवासी नेताओं जैसे हरिपाल रावत और धीरेन्द्र प्रताप ने बताया कि राष्ट्रीय मानवाधिकार आयोग, राष्ट्रीय महिला आयोग, प्रदेश के  कें द्रीय मंत्री तथा

निर्वाचित सांसदों को ज्ञापन सौंपकर मामले में सक्रिय और सकारात्मक सहयोग की मांग की जाएगी।

अंकिता भंडारी उत्तराखंड के  एक निजी रिसॉर्ट में रिसेप्शनिस्ट के  रूप में कार्यरत थीं…जो भाजपा के  प्रभावशाली नेता के  पुत्र के  स्वामित्व में था। इस दौरान

कें द्रीय मंत्री अजय टम्टा, सांसद अनिल बलूनी, त्रिवेंद्र सिंह पंवार और राज महालक्ष्मी को ज्ञापन सौंपा गया। इस मौके  पर हरिपाल रावत, धीरेन्द्र प्रताप,

अनिल पंत, एस एन डंगवाल, मनोज आर्य, जगत सिंह बिष्ट, हरि सिंह राणा, सुरेंद्र हलशी और नितिन उपाध्याय उपस्थित थे।

तथ्यों के  अनुसार अंकिता पर अत्यधिक प्रभावशाली व्यक्तियों को खुश करने के  लिए अनुचित दबाव डाला गया, उनके  गरिमा का हनन किया गया…और

विरोध करने पर उन्हें शारीरिक उत्पीड़न के  बाद निर्मम हत्या का शिकार बनाया गया।

हालांकि स्थानीय न्यायालय ने मुख्य अभियुक्तों को आजीवन कारावास की सजा सुनाई  है…फिर भी कई  गंभीर प्रश्न अनुत्तरित हैं—विशेषकर “VIP” व्यक्तियों

की भूमिका, व्यापक साजिश और राजनीतिक प्रभाव संबंधी आशंकाएँ । हाल ही में उर्मिला सनावर द्वारा किए गए खुलासों ने इन आशंकाओं को और अधिक

बल दिया है।
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भोपाल गौमांस के स: स्लॉटर हाउस में गौहत्या पर NHRC सख्त, निगम अफसरों पर लटकी तलवार

Bhopal News: भोपाल में बीफ़ मिलने के  बाद एक बड़ा विवाद खड़ा हो गया है. प्रशासन ने भोपाल नगर निगम के  स्लॉटर हाउस को  सील कर दिया है.

इस बीच नेशनल ह्यूमन राइट्स कमीशन (NHRC) ने भी इस मामले का संज्ञान लिया है और इस पर नाराज़गी जताई  है.

Written By  Ranjana Kahar | Last Updated: Jan 10, 2026, 01:48 PM IST

Bhopal News: भोपाल में गौमांस ज़ब्त करने की घटना ने प्रशासनिक सिस्टम और निगरानी व्यवस्था पर गंभीर सवाल खड़े कर दिए हैं. 17 दिसंबर की

रात को हिंदू संगठनों ने पुलिस हेडक्वार्टर के  सामने एक ट्रक को रोका, जिसमें कथित तौर पर लगभग 25 से 26 टन मांस था. ट्रक को ज़ब्त कर लिया गया

और मांस के  सैंपल जांच के  लिए भेजे गए थे. रिपोर्ट आने के  बाद यह दावा किया गया कि मांस बीफ़ था और लैब टेस्ट के  नतीजों ने आधिकारिक तौर पर

इसकी पुष्टि की कि यह सच में गौमांस था.  इस खुलासे के  बाद राष्ट्रीय मानवाधिकार आयोग (NHRC) ने कड़ी प्रतिक्रिया दी है.

स्लॉटर हाउस में गाय काटने को लेकर भड़का NHRC 

इस मामले में, नेशनल ह्यूमन राइट्स कमीशन के  सदस्य प्रियांक कानूनगो ने सोशल मीडिया पर पोस्ट करके  अपनी नाराज़गी ज़ाहिर की. उन्होंने लिखा कि,

'भोपाल में सरकारी पैसे से बने नगर निगम के  स्लॉटर हाउस में गौ हत्या कर गौ मांस को पैक कर के  बेंचने के  मामले में पकड़ाए असलम चमड़ा के  विरुद्ध

शिकायत थी कि वो अवैध बांग्लादेशी घुसपैठियों को भोपाल ला कर गौ कशी करवाता है.  हमने पुलिस को जांच के  निर्देश दिए थे तत्पश्चात पुलिस ने

असलम के  बयान को हो सत्य मान कर हमको जो रिपोर्ट प्रेषित की थी उसके  अनुसार तो नगर निगम ही इस क़तलख़ाने का संचालक है. तो अब तय करिए

कि निगम के  किस अफसर पर मुक़दमा बनना चाहिए' ? 

उन्होंने आग लिखा कि 'इसकी जड़ें गहरी हैं भोपाल के  आदमपुर छावनी में मृत पशुओं के  शव के  निष्पादन के  लिए 5 करोड़ की सरकारी लागत से बना

रेंडरिंग (carcass) प्लांट भी इसी असलम चमड़े के  पास है. ये दोनों संयंत्र इस से वापस लेने होंगे और अवैध बांग्लादेशी घुसपैठियों की जाँच कर उन्हें भोपाल

की पूज्य मातृ भूमि से बाहर खदेड़ना होगा.

अब जानिए पूरा मामला

घटना 17 दिसंबर 2025 की रात की बताई  जा रही है, जब हिंदू संगठनों के  कार्य कर्ताओं ने पुलिस मुख्यालय के  समीप एक संदिग्ध ट्रक को रोककर जांच की

थी. ट्रक की तलाशी के  दौरान उसमें बड़ी मात्रा में मांस पाया गया था. ट्रक में करीब 25 टन मांस लदा हुआ था. प्रारंभिक जांच में यह तथ्य सामने आया कि

उक्त गौमांस को भोपाल से मुंबई  ले जाने की तैयारी की जा रही थी. हिंदू संगठनों की शिकायत पर पुलिस ने ट्रक सहित मांस को जब्त कर सैंपल जांच के

लिए प्रयोगशाला भेजे थे. बाद में आई  रिपोर्ट में मांस के  गौमांस होने की पुष्टि हो गई . जांच के  दौरान यह भी गंभीर खुलासा हुआ कि यह गौमांस नगर निगम के

अधिकृ त स्लॉटर हाउस से ही ट्रक में लोड किया गया था.
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